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ACCTTs. OF INDIAN SCHOOL OF MINES, 
DHANBAD FOR 1970-71, A STATEMENT 
AKD AUDITED REpORT ON THE ACCTS. 

OF NCERT FOR 1970-71 

THE DEPUTY MINISTER IN THE 
MIl\ISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMEi"\T OF CULTURE 
(SHII.l D. P. Y ADA V) : I beg to lay on 
the Table:-

(1) (i) A copy of the Certified Ac~ 
counts of the Indian School at 
Mines, Dhanbad, for the year 
1970-71 along with the AudIt 
Report thereon. 

(".' -, 

ti i) A statement (Hi~di and 
English versions) shOWIng (I) 
rea.;ons for delay in laying the 
above Accounts, and (ii) for not 
layino simultaneously the Hindi 
versi~n thereof. [Placed in Lib-
rary. See No. LT-6121!73] 

A copy of the Audited Report 
(Hindi and English versions) on 
the accounts of the National 
Council of Educational Research 
and Training, for the year 1970-
71, [Placed in Library. See No. 
LT-6122!73]. 

12,32 hrs. 

AMENDMENT TO DIRECTIONS BY 
THE SPEAKER 

SECRETARY-GENERAL: I beg to 
lavon the Table a copy of an amend-
mimt to Direction$ made by the Speaker 
under the Rules· of Procedure and Con-
duct of Business in Lok Sabha. 

12.321 hrs. 
MESSAGES FROM RAJY A SABRA 

SECRETARY-GENERAL: Sir, I 
haw to report the following messages 
receiyed from the Secretary Generol of 
Rajya Sabha:-

(i) "In accordance wit!t the provi-
sions of rule J 15 of the Rules 
of Procedure and Conduct of 
Business i:1 the Rajya Sabha, I 
am directed ! a inform the Lok 
Sahha that the Rajya Sabha, at 
its sitting held on the 18th De-

cember, 1973, agreed to the en-
closed amendments made by the 
Lok Sabha at its sitting held on 
t!te 12th December, 1973, in the 
Code of Criminal Procedure 
Bill, 1972." 

(ii) ''In ac~ordance with the provi-
sIons of sub-rule (6) of rule 186 
of the Rules of Proceaure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation 
(Railways) No. 4 Bill, 1973 
which was pas,,,d by the Lok 
Sabha at its sitting held on the 
17th December, 1973 and tran;-
miaed to the Rajya Se.bha for 
i~s recommendations and to state 
thot this House has no recom-
mendations to make to the Lok 
Sob':" in regard:o tk said 
Bill.'" 

Enclosure 

CoDE OF CruMrNAL PROCEDURE BILL, 
1972 

Tex; of the Amendments adopted by 
Lok Sablza 

Enacting Formula 

Page I, line I, for "Twenty third", 
substitute "Twenty-fourth" 

Clause I 

Page I, line 5, for "1972", substi-
tute "1973", 

Page I, fer lines 8 to 11, and page 
2, for lines 1 to 4 suhstitute-

"Provided that -,he provisions of 
this Code, other than those rela-
ting to Chapters VIII, X and XI 
thereOf. shall not appJy:-

(a) to the Slate of N"galand, 

(b) to the t,ibal areas, 

but the concerne-a State Govern-
ment may, by notification, apply 
such provisions or any of them to 
the w!tole or part of the State of 
Nagabnd or such tribal areas, as 
the case may be, with such supple. 
mental, incidentaT or consequen-
tial modifications as may be speci-
fied in the notification". 

Page 2, line 10, for "J st day of July, 
1973" suhstitute "1st day of April, 
1974". 


